
 Central Administrative Tribunal 
Principal Bench, 

 New Delhi 
 

CP No.177/2016 
TA No.352/2009 

MA No.1284/2014 
 
 

New Delhi this the 19th day of August, 2016 
 
 

Hon’ble Mr. V.  Ajay Kumar, Member (J) 
Hon’ble Dr. B.K. Sinha, Member (A) 
 
1. Ms. Harleen Kaur (Entomologist) 
 Age about 45 years 
 W/o Mr. D.S.Mahendru 
 R/o 28/111, West Patel Nagar 
 New Delhi – 110 008. 
 
2. Mr. Parvez Akhtar, (Entomologist) 
 Aged about 57 years 
 S/o Shri Shafiullah 
 R/o 3A, Noor Nagar, Main Road 
 Jamia Nagar, New Delhi – 110 025. 
 
3. Ms. Shalini Kohli (Entomologist) 
 Aged about 39 years 
 W/o Mr. Peeyush Kohli 
 R/o H-193, Phase-I, Ashok Vihar 
 Delhi- 110 052. 
 
4. Mr. Rajiv Ranjan Singh (Entomologist) 
 Aged about 39 years 
 S/o Shri Umesh Prasad 
 R/o Flat No.400, MIG, Pocket-2 
 Sector-10, DDA Flat, Narela, Delhi. 
 
5. Babita Bisht (Entomologist) 
 Aged about 41 years 
 W/o Shri Akhilesh Kamal 
 R/o B-56, Krishna Enclave 
 Co-Co-Maltin Compound 
 Ghaziabad        …. Petitioners. 
   
(By Advocate: Ms. Priyanka Bhardwaj for Shri M.K.Bhardwaj ) 
 

VERSUS 
 

North Delhi Municipal Corporation & Ors. 
1. Shri P.K.Gupta 
 Commissioner 
 North Delhi Municipal Corporation 
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 Dr. S.P.M. Civic Centre 
 Minto Road, New Delhi. 
 
2. Shri Amit Yadav 
 Commissioner 
 East Delhi Municipal Corporation 
 Patpar Ganj, Delhi.     -Respondents 
 
(By Advocate: Shri R.N.Singh for R-1 

    Shri K.M.Singh for R-2) 
   
 
 

ORDER (ORAL) 
 

By Hon’ble Mr. V.  Ajay Kumar, Member (J) 
 
       When this matter is taken up, the learned counsel for the respondents 

while producing a copy of order dated 03.05.2016 passed by the Hon’ble 

Delhi High Court in the WP (C) 3697/2016 which has been filed against the 

order of this Tribunal, submits that the petitioners in CP have submitted 

before the High Court that they would not press the contempt proceedings, 

which is not disputed by the learned counsel for the petitioners. 

2.     In the circumstances, the Contempt Petition is closed and notice issued 

to the respondents are discharged. However, the petitioners are at liberty to 

avail their remedies, in accordance with law, after the Writ Petition is finally 

decided. No costs.   

 
 
 
(Dr. B.K. Sinha)                (V.  Ajay Kumar) 
Member (A)              Member (J) 
 
 
/uma/         
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